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CENTRAL APMlMiariUglVE TIQBUIi3AL. JABALPUR BBKGH. JABiiLPUR

Original Application NO .266 of 2QQ1

Jalbcdpur# this the 3lst day of January, 2003.

HDn'ble Kt,R«K^(^adhy^af MacdDer (Adnsnv*)

1, £fart«£ioni Bai Sahu, Widow of
late Bhagwat Prasad Sahu, aged
about 52 years, resident of H.I30.
444/55,1 neat Jagdish Msuadir,
Garha phatak, Jabalpur.

2. Bipin Kumar Sahu, scaa of late
Siri Bhagwat Prasad Sahu, aged
about 26 years, resident of house
Wb#444/55, near Jagdi^ Mandir,
G&rha phatak, Jabalpur.

(By Advocate- none)

-APPLiCAiirrs

Versus

1. BEnion of India through
its Secretary, Ministry of
Defence, New Delhi.

2. Head (Jiarters Western Oonmand
(aigineers Branch), Chandi
Mandir-134107 through its Chief
aigineer.

3. The Chief fegineer. Head
Quarters, Bhatinda Zone,
Bhatinda Mil Stn. (Punjab)

4. The Chief Bigineer, Jullunder
Zone, Jullunder Cantt.

(By Advocate- MC.S.AJ3hazmadhikan)
-RESPOJDENTS

fvn

ORDER (ORAL)

The applicant has filed this application

challenging the impugned orders dated 11^10^2000,
4,12,2000 and 18,;12,2000 (Annexures-A-20 to A-22

respectively) by which the respondents have decided

to delete the name of the applicant from'the list

waiting appointment on compassionate grounds, in view
of the revised policy for compassieaate appointment®

2, Nobody was present even at the second call
on behalf of the applicant, Thererore, it was decided
to proceed under Rule I5(i) of Central Administrative
Tribunal (Procedure)Rules.1987 on the basis of material
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available on record and the arguments advanced by the
learned counsel of respondents. Even on earlier date
Of hearing on lSvl2.20a;! nobody was present on behalf
Of the applicant#^»i

3* The first applicant is the widow of the

deceased Government servant Shrl Bhagwat Biased Sahu
end the applicant noi2 is the son of the deceased
ooverment servant. The deceased Government servant
was woriclng as a Driver in the office of the Garrison
Engineer (west) Firozpur ana he died in harness on
8$!5ril995:. It is claimed by the applicants that the
deceased Government servant lett behind himself Ms
Widow and «,piieant no.2 being Ms son and two married
<ieughters. After the de.th of the.deceased Government
servant, an application tor comDaa<?ir^n 4.

compassionate appointment
Was made on 25,«.ioaq, t4.It was requested hy the
applicant noil that her son aoolicn. „ ,

PPlicant no,2 ne appointed
as Lower Division derm In view 4.k«.♦. xn View of the tact that no
^pointment order was issued, the anoi. .the applicants have been
malcing requests tor thfn ^for the same frcm, time to Uraeie However.
dy the ♦apugnea orders, it has been decided oy tte
respondents that the name of applicant no.2 had been
removed trom th© 11

appointment as the ^rl ~ —sionateas the period of more than one yearlias 'i-
elapsed since the death of the Gove™™ .

^  Government servant. TMswas done in view n-FView Of the revised policv nF
appointment as circulated by the Governme
Department of Personnel s TraiMnc onTraining OM q^ted 3.12,1999^

The respondents in their reply have ». . .
applicant no.i is eii5)ioyed in iui ^ ^vmpioyed in Xngan Badi'. she was
sanctioned pension .u - « wasPension at the rate of r® «ic7
effect from m Rs.685;- per month withy»1995 and paid DCRG of Rs> 62 309/
CGEIS Of o« ora / «s,62,302/-..35,90«/- and LEG of Rs.2258A it
stated by the t-» / • It was alsoy the respondents that both the n u
applicant no.i are married and the "
f°r compassionate appointmen,
considerations ® suitable one for
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4#1 The learned counsel of the respondents has

subHd.tted that In the light of the facts of this case

as well as the Cioverniaent of India's policy tor

appointment on corapasslonai* grounds, the name of the

applicant has been deleted from the list for conslddraUon
tor compassionate appointment,

5, The applicants. In the rejoinder filed, have
stated that the terminal benefits received by the
tamlly of the deceased Government servant were utilised
ror the marriage of daughters and pension was to be
reduced after 7 years." The faaily was also staying In
rented acco^sodation. Therefore, this was a fit case where
oo««>asslonate appointment should have been given. Instead
Of that, the name having been struoK off from the list
waiting appointment on cons-asslora te grounds, therefore,
the respondents be directed to reconsider the case of
Applicant nova for appointment on conpasslonate grounds^

After hearing the learned counsel of respondents
and after perusal of the material avall«!ie on record.
it Is noticed that this is a „

a case oe compassionate

appointment where death took place on 8SS»1995« The
compassionate appointment Is a measure of financial help

the surviving members of the ramlly of the deceased
<^arnment servant to tide over the financial hardship
due to the loss of the sole bread winner® it cannot be

. ........

scheme df the coi^asslonate appointment h
^PPointmeat has been revised

ana It has been alreeteri +.K.4.that the con^sslonate
appointment should oe ±inaii«esi ^

Xn this case the « T-ars
'  --Xdered the caseOf applicant novil eat, the request tor-

quest for compassionate
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appointment made as early as i„ 1995 ,
-ewiay. I t * there wereal claimants and the number of posts e r™
compassionate appointment an»arked forappointment were limited, there was no

he to

View Of tll^ r appointment, m thistne matter» the cieie<-{«« ^

an n ° of theapplicant no.2 being very old <9n»»  oxa» does not caii

interterence. ^

^®suit» there is nn

interfere witn the a ^'"^^^^aUon toWith the orders of th« na,.

abolic t< "apondents and thisapplication is dismissed witho.,t
° Without any order asas to costs^

(R.ic.l^acthyaya)llember (Admnv|i|
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